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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO. A7 

DATE OF DECISION 

'nion of lncia 	 Petitioner 

rs. 	• qafayci 	 Advocate for the Petitioner [s] 
Versus 

°hri 17  rino' 	 _Respondent 

iss Ash 	-upta 	 Advocate for the Respondent [s] 

CORAM 

The Hon'ble Mr. 	V. 	anakrishnpn, Vice Ohoirman 

The Hon'ble Mr. 	 'flflfl, 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 

c 	Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 



The Union of India, 
through theeaC 	Dis brict, 

hmedaba d 
LAs.sJstant rlgineer (P), 

vasria Telephone ixchange, 
Vsna, 

hmeda-oad. 	 ... Applicant. 

dvocate Mrs. P. a:[aya) 

V_. 

3rigod •iahesli 	uanhhai, 
at dtel 3ahula1's ChawJL, 

Near Utta-rn Nagar WaternTank, Vatwa, 
Maninagar, hmedabad. 	 ... Respondent 

UzOcaLe 	.iis .-ha (_-;juDLa) 

OR(JR 

78192 
Dated: 27.08.1998 

7er; Hon 'ole lit. V. Namakrishnar±, Vice Chairman 

This is an applicabion filTh by the $elecom D2partment 

challenging the order dated 10.3.92 pssed by the Industrial 

Tribunal, Ahmedabad in reference 11(C) NO.31/1991 directing the 

ae­oartmet'it to reinstate the res--oondenL with full backwages for 

the period from between 11.11.85 and 6.5.94. The challenge to 

the award is in respect of the award granting backwages. 

This was adrnibted by the Tribunal in November, 92 nd 

there was a direct.--on to the Registry to give a date. It has 

been us bed for hearing in due course arid his come up before the 

Tribunal todai after ore than 5 years. 

Meanwhile, the ilOfl 'ble 3upreme Court of India has 1id 

down that this Iribenal has no jurisdiction to interfere vich 

the earas ot die Inclusteial Tribunal. i.rs. afaya for the 

applicarib Lhrefore prays that the papers may be returned o the : 
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partmerlt so that they may take suitable action before the 

appropriate .LOrUtfl. 

iiss tsha Gupta for the respondents is also preserib. 

She states that the applicant had riot been paid the backwages 

despite the award of the Industrial tribunal. ,e find that this 

Tribunal has not :j rantedany stay. J2his cjuesLiOn, however, can 

be taken up bcf ore the appropriate foru oy the employees. 

In the liht of the suoissions of kirs. Safaya, the 

papers may be teta.cned to the Deparunen so that they iiay take 

jhatever steps are deci-leo appropriate. The O is disposed of on 

the above lins. No costs. 

C.c. 1annan) 
	 (v. amakrighnan) 

LenuJer U) 	 Vice Chairman 

hki 


